THE STATE OF NAGALAND (AMENDMENT) ACT, 1981
| Né. 35 OF 1981,,

‘ [18th September, 1981.]
An Act furthef to amend the State of Nagaland Act, 1962,

BE it enacted.; by Parliament in the Thirty-second Year_ of the' |

Republic of Ind1a as follows:—

1. (1) This Act may: be called the State of Nagaland (Amendment)

Act, 1981, _ A
| @) 1t shall be deemed to have come into. force on the 26th day of
July, 1981, , & :
oy Of o6 2" In the State of Nagaland Act, 1962 (hereunafter referred to as the
_ " principal Act), after section 22, the follow,mg section shall ‘be 1nserted
namely —

land shall, until provision in that behalf is made by Parliament by

e law. under clause (3) of article 158, be. such as.the. Pre51dent may, by
‘order, determme »

3. In section 32 of the principal Act, ‘in sub-section "(2), for the words
“in which it is so laid”, the words “1mmed1ately followmg the session”
~ shall-be.: subst1tuted

11 of 1981 ’ 4 (1) The State of Nagaland (Amendment) Ordmance, 1981, is
. . hereby repealeéd. ) : ;

(2) Notw1thstandmg'such repeal, anything done or any action taken .

under the principal Act as amended by the said Ordinance shall be
deemed to have been done or taken under the principal Act as amended

by this Act. ’ , ; ¥ o "é"h']l'
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